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INTRODUCTION 

I, the Chairman of the Committee on Government Assurances, autb()o 
rised by tbe Committee, do present on their behalf tbis Seventb Report of 
the Committee on Government Assurances. 

Sittings of the Commri.ttee (1983-84) 

2. The Committee (1983-84) was constituted on 1 June, 1983. 

3. 'The Committee has held five sittings so far on 7 July, 8 and 9 
September, 25 October, 1983 and 7 January, 1984 . 

• 4. At their sitting held on 7 January, 1984, the Committee considered 
and adopted their draft Seventh Report. The Committee also undertook OIl-
th~ study tour to Calcutta and Bombay during September, 1983 . 

. 5. The Minutes of the aforesaid sittinp of the Committee form part 
of the Report except that of the First sitting held on 7 July, 1983 which 
have already been appended to the Sixth Report and the Minutes of the 
Seconu sitting held on 8 September, 1983 which wID be appended to the 
Eighth Report. 

6. The cooclusions or observatioos of the Committee are contained in 
the succeeding Olapters and in the Minutes appended to this Report. 

7. The Committee wish to express their thanks to the officials of the 
Ministry of Agriculture and Departmcot of Petroleum (Ministry or Bn-
ergy) who appeared before the Committee and for placing before them the 
material and information the Committee desired in cOMection with the 
examination of the implementation of certain Assurances. 

8. The Committee also wish to express their thanks to the officials of 
the Mmistry of Tourism and Civil Aviation and Labour for making tonr 
arrangements at Bombay and for placing before them the material and in-
formation, the Committee desired during tour. 

NEW DIlI..m; . 
JtII'UIary 7, 1984. 

::---::-::--
Pausa 17, 1905 (Stika). 

'W 

SONTOSH MOHAN DEV 

Chdrmdn, 

Committ~e on Govet""rent A8.t'fmIIrIC~.f. 

(v) 



REPORT 

iI. REVIEW QF PENDING ASSURANCES OF FI'RST TO TWELfTH 
SESSIONS OF SEVENTH LOK SABHA 

DurlQg the First to Twelfth Sessions of the Seventh Lot Sabba, 5523 
assurances in all were culled out from Debates (Parts I & 11). Out of thead 
assurances 5080 assurances have been implemented. These figures talc. 
into account the latest statements of implemented assurances laid on the 
Table of Lok Sabha by the Minister of Parliamentary Affai~ on 20 Decem-
ber. 1983. 

II. REQUESTS FROM GOVERNMENT FOR DROPPING OF ASSU-
RANCES 

2. At their sitting held on 25 Octolx:T, 1983. the Committee considered 
. the requests made by Government for dropping of the fonowing two ... 
surances: 

(i) Ao;surance given in reply to USQ. No. 823 on 24 February, 
1983 regarding bridges under inter-State or Economic Impor-
tance in Orissa. 

(ii) Assurance gi\len in reply to USQ No. 854 on 25 February. 
1982, regarding Inhuman treatment meted out to Indian Bm-
bassy empJoyee in Islamabad. 

i 
The Committee after going into the re8son~ advanced by Government 

for dropping of theBe assurances agreed that the assurances might be drop-
ped. .. 

III. REQUESTS FROM GOVERNMENT FOR EXTENSION OF 11MB 
FOR IMPLEMENTATION OF ASSURANCES 

3. At their sitting held on 25 October, 1983. the Committee considered 
the requests received from Ministries of Defence. Education and CU~. 
Social Welfare. Sports and Energy for extension of time for impIemeatadOll 
of 21 assurances pertaining to Second to Ninth Sessions of Seventh Lo1c 
Sabha in accordance with the guidelines laid by the previous Committee 
at their Sixth Sitting held on 1 t January. 1983. 

4. The obtervation<:lrecommendatiOfll of the Committee in re5pect 01 
~ach case have been riven under the relevant item d the Minutes of the 
"ittinl! held on 2.'i October, t 983. 
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IV. EVIDENCE OF THE OFF1CIALS OF V AR10US MIN1STRIES. 

(i) M;n(~ oj Commerce 
. . 5. TIle evidence of representatives of the Ministry of Commerce was 
held on 8 September 1983 on 4 pending assurances given in reply to USQ. 
Nos. 55'84 on 26.3.1982, USQ. No. 8194 on 16.4.1982, USQ. No. 9331 
on 23.4.1982 and Usa. No. 9351 on 23.4.1982. Further details about 
these assurances are being given in the Eighth Report of the Committee. 

(ii) MinisNy of Agriculture. 

6. The evidence of the representatives of the Ministry of Agriculturo' 
was held on 9 September, t 983 on the two pending assurances given in 
replies to USO. Nos. 105/17-8-81 regarding Conference on role of forest 
in tribal economy and 6909/5-4-82 regarding cases of illegal encroachment 
pert.&infng to that Ministry, during the Sixth and Eighth Sessions of the 
Seventh Lok Sabha, respectively. 

7. During his evidence,. the representative of the Ministry conceded 
that the opportunity to appear before the Committee had given rise to 
some awareness all over the Ministry that the work pertaining to imple-
mentation of the assurances had to be taken up seriously . Department of. 
Agriculture was a very big Department and unlike many other Ministries 
its activities were concerned with the State Governments. The Department 
gave guidance and assistance to the State Governments and most of the 
questions asked in Parliament pertained to the agencies which were under' 
State Governments. Implementation of all forest programmes was done 
by the' State Governments and the Department of Agriculture depended 
upon the State Governments for the supply of information which'took a lot 
of time. He admitted that there had been a lapse on the 
part o~ the Ministry to the extent that the information already collected 
from most of the State Governments could have been passed ,on to the 
Department of Parliementary Affairs for being laid on the Table of the 
House in part implementation of the assurance, The Ministry had since 
pa~ on all such informRtion to the Department of Parliamentary Affai~ 
on the preceding day, 

8. Asked to explain the rensons for not sending requests for extension 
of time for the implementation of asSU1'ances before the due date, the 
representative of the Ministry stated that in June he had issued orde.11I 
in his Ministry for reviewing the cases of pending assurances to be dIS-

posed of within three months followed by reminders in J.uly and August. 
The Department as such wns very serious that the assurances must be 
falftlled within the prescribed time but the Department bad to depend on' 
the State Governments and to expedite collection of information it lIae! 
since been decided to send an officer personeJ1y to coUect the informa-
tion from the State which was tong overdue. 



9. Asked whether there was a cell in the Ministry to look. after the 
work relating to implementation of the easW'aIIiCCS, the representative of 
the Ministry stated that there was a central cell - a coordinatiOn divi-
sion - in which the position about the assurances pending in the Ministry 
for more than three months was reviewed. The necessary information 
was compiled in that cdl and was placed before the meeting of the 
senior level officers for their consideration. The divisional heads also 
discussed about these pendmg assurances at their own level every m('nth 
and action was taken to compiJe infonnation accordingly. However in-
spite of all these precautions, some delay had OCCUlTed in the full ~p1c­
mentation of the assurance. 

]0. Explaining the p<lSition .about assurance given in reply to usa lOS 
on 17 -8-IH, the representative of the Ministry stated that complete in-
formation from Tripurn had not yct been received. Some information 
wall received from Tripura as far back as in December, 1981 but that 
was not complete. So u number of rcmiDders were ICDt to that State for 

. furnishing the complete information. The same had not been received 
so far. 

tl. Regarding de1ay in seeking extensions of time, the representative 
of the Ministry stated that as fltf as USQ. lOS was concerned. 9 exten-
sions had been s-JUght so far. In case of 5 such exterWons, the Min-
istry had addfessed the Department of Perliamentary Affairs before expiry 
of the date of previous cxtension. But there was delay in the communi-
cation from tbe Department of Parliamentary Affairs reaching tbe 
Lok Sabba Secre1eriat. However, while writing to the Department of 
Parliamentary Affairs in the matter, a copy of tho communication was 

. alro sent to the Lok Sabba Secretariat in some cases. However, it was 
a fact that Depa!1ment 'Of Parliamentary Affairs took some time in send-
ing the request for cxtension of time to the Lok Sabha Secretariat. He 
assured the Committee that steps would be taken to see that such a 
situation would not recur. In ca~ of assurance given in reply to USO. 
6909 on S-9-1982. the repre~cntative of the Ministry stated that till Sep-
tember 1982. nO reply had been received from States of Bihar, Jammu 
and Ka!>hmir. Madhya Pradesh, Meghalaya. Orissa. Rajasthan and Tamil' 
NJdu. He hed written a personal letter to the Chief Secretary of 
these States by name on 4 September, 1982, the relevant extracts there-
from read 3S follows:-

''Since informatIOn in this regard '\Ws not readily available. :10 as-
surance was given to the Lo1c Sabha. This assurance. was to 
be fulfilled latest by 5th July, t 982. For want of lnform~­
tion from :, few States including yours. the information 10 
respect of your Slate has not been received in spite of our 
t~legrams dated 3 March. 1982, 23 April. 1982, 28 May, 
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1982. 19 July, 1982 aDd the D.O. letter of even number of 

August, 1982. t, 

"As the matter has been pending before the Committee on Gov-

er~ent Assurances, it is essential that the requisite intor-

mabon should be sent to us immediately and telegraphically 

lind 110t later than 20th of September, 1982." 

The ~el~vant extracts from latest communicatiOn sent by the Secretary 

of the Mmlstry read as foIlows:-

"I sha~l be grateful if you could arrange to send the reply imme-

dlately. If no reply is received, by 20 September 1982 it 

witl be pre~umed that the State Government has n~ case' to 

report and the Lok Sabha will be informed accordingly. t, 

Tn sphe of above communications, no information had been received 

from the State. 

It was, therefore, preSUttlC(i that the concerned States had no informa-

tion to give. As such, in the foot-note of the implementation statement 

it . had been stated that no information· had been received from such and 

such State'l. 

(iii) Ministry of Energy (Department of Petroleum) 

12. The evidence of the representatives of the Ministry of Energy 

(Department of Petroleum) W8S also hekl on 9 September, 1983 regard-

ing discrepancy in Hindi and English versions of reply given to USO. 7065 

on 12-4-83. 

13. It was pointed out by the Committee that as many as 56 assur-

ances were pending implementation so far as the Ministry of Energy was 

concerned. This showed that the work rele.ting to the implementation of 

the assurances was not being attended to seriously by the Ministry. 

It was also pointed cut to the representatives of the Ministry that 

8S per procedures, when a question was asked in Hindi or English, the 

answer in Hindi or English was considered oas the main answer. In the 

present cac;~, the question wa~ asked in Hindi. In English version of the 

answer an assuranCe had been given. In the Hindi version however while 

an assurance was tiven a stetement giving the information was also 

appended. Subsequently, when the discrepancy was pointed out by the 

Lok Sabba Secretariat the statement laid along with the reply to the Hindi 

venion was sought to be withdrawn. Prom the statement appended to 

Hindi version I'lf the reply and the statement laid in- implementation of 

the a!tsQranCe it apreared that there were certain differences in the informa-

tion giv~n. The Committee, wanted to know bow this had happened and 
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~ho was. the officer responsible for not checking the answer properly before 
Jt was laid 00 the Table of the House. ' 

] 4, The representative of the Ministry· stated rhat the Ministry was 
awoare 'that the a'lsurances which were given on the floor of the House 
held to be disposed of in time, He assured the Committee that this 
would be looked into and the work attended to properly, He informed the 
C~ttee that the,re was an arrangement in the Ministry for a regular 
reYlCW of the pendlftg allSUlances and the latest position would be inti-
mated to the Lok Sabha Secretariat, 

15; Explaining the position with regard to the discrepancy in the Hindi 
and English versions of the roply to the question, the representative of 
the Ministry stated that when the answer to the question was prepared, a 
statement was prepared on the basis of information which was available 
in the Ministry, This information had not 'been collected from the States. 
but from 3-4 oil companies. The section-of the Ministry in which the 
reply was prepared felt that the information compiled by them 
appeared to be correct. But whin the draft answer WIl!I being 
put up to the Minister, the officer concerned felt that perhaps there 
was some discrepancy aDd the information needed to be Verified 
&pin. In orcI« to save time. the Ministry decided that answer to the ques-
tion bodt in Hindi and English version shouid be in the fonn of an assu-
rance. When the answer was sent for translation, the statement should 
have heen removed from the answer but was not removed and that section 
inadvertently translated that also. The mistake was not detected before 
sending papers to Parliament and it could only be detected on receipt of 
a reference from the Lok Sabha Secretariat on 10 June. 1983. Therefore, 
a conununicatioo 00 14 June was sent by the Ministry to the Lok Sabba 

Secretariat that the statement a~tached in Hindi venioo of the answer 
sbould be removed. In following thiti prooedw'e a discrepancy was found 
as there was a regular procedure for correcting the answers and the pr0-
cedure as laid down in para 1.41 of tttc pamphlet 'Procedure to be fol-
lowed by Ministries for Parliamentary work' should have been foUowed 
by the Minh.try. The representative of the Ministry expressed his regrets 
for the clerical mistake in the Ministry and admitted that there was cer-
tain laxity in supervision by the offlc.cn concerned in this regard. 

16. 11te CorQrnittee pointed out that sufficient time was given to the 
Ministries to prep~ replies to the questions and preparation of answers 
to questions should not be ·taken tiJhtly and casuany. 

17. The repreiebtative d. the MiDistry while reiterating that a miltld(c 
had oc:cumd dUe to clerical error and laxity by the supeMsing ofIie"l'I 
'fJJIII'ained that 'IdeqUatc aatention WM already '*' to the preparatkm tI 
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replies to the questions which were ·received in the Ministry: Within the 
time that was available betWeen the 'I'eceipt of the notices of questions and 
the date on which the questions had to be answered, all efforts were mado . 
10 furnish the information that was sought for. It was only when the 
Ministry was not in a position to furnish the information asked for in the 
question, an assurance had to be given. Efforts were also made to imple-
ment the assurances in time. All pending assurances so far as the Depart-
meot of Petroleum was concerned were looked into with utmost serious-
BOSS and earnestness and the Department would implement all pending 
assurances speedily. 

1 8. In reply to a question, the representative of the Ministry clari-
fied that the responsibility for the discrepancy should not be fixed on cleri-
cal staff only but higher officers should also be made responsible for the 
same. 

V. ON TIlE SPOT VISIT OF THE COMMITTEE TO CALCUTTA 
AND BOMBAY 

19. The Committee undertook tour to Calcutta and Bombay for on the 
spOt study during September, 1983 in connection with the imPlementation 
of assurances given in reply to: 

(i)USO. No. 8194 answered on 1~-1982 regarding import ·or 
stainless steel during the 1981-82; 

(il) USO No. 9331 answered on 23-4-1982 regarding import of 
stainless steel angles by private importers under OGL; 

(iii) USO. No. 9351 answered On 23-4-1982 regarding irregulari-
tie$ in import of steet; 

(iv) Calling attention dated 3-3·1982 regarding grounding of two 
Boeings of Air India in Bombay . 

. (v) USO. No. 1034 answered on 26-2-1982 regarding harassment 
of O.K. Passengers at Bombay Air Port; and 

(vi) USO. No. 5832 answered on 5-4-1983 regarding loss suffered 
by ancillary industries as a result of Bombay textile strike . 

• 
J)uring toor to Calcutta and Bombay the Committee also took tbe 

opportunity of meeting the State Legislative Assembly Cornmitees on 
Government Assurances of We5t Bengal and Mabarashtra for an informal 
eJ'cbange of Yi.ww. 
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VI. MEETING· WITH VISITING COMMlTrEES OF STATE 
LEGISLATURES DURING TIiEIR VISIT TO DEllU 

20. The Committee held informal discussioos on matters of mutual 
intcrCl6t with the visiting Assurances Committees of Kamataka and Tamil 
Nadu Legislatures OD 15 November and 6 December, 1983. respectively 
in Parliament House Annexe. 

VII. POSITION OF PlENDING ASSURANCES PERTAINING TO 
SIXTIf AND SEVENnI WK SABHA 

21. A statement showing the poeition of assurances pertaining to 6th 
and 7th Lok: Sabha pending implerilentation by the Government as on 
22-12-1983 is given in the appenliix. 

The Committee· would like the Ministries/Depa.rtmento; concerued to 
make a critical analysis of these assurances 60 as to impletneot them with· 
out any further delay. 

VIII. RECOMMENDA TlONS/CONCLUSIONS 

22. 'J1Je Committee are upbappy 10 note that the Ministry of Defeace 
...... ~ the _ .... (LiftII OIl 3 July, 198%" reply. 
U .... aed Queldoa No. 3493 DOl' ..... My eDnMD GI. .. for ..... 
mentation of the assulance in spite of the fact that the 1IUW'III1l!e was 10 be 
........... within three ......... from the .we oe wWdI die _ ....... 
liftft. Similarly, the MiMstry of Education'" Culture 8IId Department of 
Sports neiIIIer implemeated the lI8fIlIII'8nCe nor sought eldeaskMt 0(1 time (or 
the implementation of a!iSUI"IlDC.'eS gmm in replies to UD8Iarred QuestiolB 
nte'lltiOned at SI. Nos, 2,. 3, 4 and 10 of Memorandum No. 50 appended tal 
MinI*s of the sitting of the Committee heJd on 25 October, 1983 before die 
expiry of tile elate by which each of these IISSUI'8IIfCS W8ti required to be 
implemented. The COIOmittee would Ike the coaeemed MMlistriH to ... 
illlo thae serious lapses and take proper steps to ensure fIlM such situatioll 
did not arise hereafter. 1lIe Committee bave time and Rpln etaphasbed 
a.t tIhe Ministries should k~p careful watch on the hnplementlldon of 
IISfiUI'IIDICeS and wherever It was not po8IibIe to impIetDeat .. II88UI'8IICe wlth-
in the pre~c:ribed period of three IDOIIth8 or within the extenllion .....,... fw • 
IInplemcntation d the assurance. tbey should move the ~nt of ParH .. 
mel1'fat) AlBini for applying for extension of time ~uftklend~' before die 
dar date notfol#ttlDJ that .. Depa tnelt 8110 needed IIOIRe .. fo 
make the fGmIaI req ... to die Cool Wrr. WIth.,. ead lit ... AI 
CommIttee onee &Rain 19b'e8s that the ....... ~ .... table wIfIa eMIt MWt-
try I Department should be 80 gtWed up .. to olMate the ".....,lllty of MY 
delay either in hnpIemeRlag 8ft ~ 01' seeIdng fimetv exflett ..... of 
time for if!; impIemetlUlftoo. 
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%3. TIle Com-Wee ... to ... dIM tbere ~ IJeea • IipIe en .... 
pIWt Of M1Di5try of Agriculture to the emnt that the infOl'lRlldolt already 
collected fftJm most of tile s... GownaUI [_I. ftIIIPBd of _ .... ..,. 
in reply to UDStar~· Question Nos. 105/17-8-1981 and 6909/5-4-1982 
was ,DOt laid on the Table of the Hou&e ia part impIe ........... of ~ 
1IIiaInDCeS. The CommiUee. in dIM cowlNCdGD, would like to draw die 
......... of all the MiDisaries/nep.tmead& to tIMr rec:o-nen+t'nu 
contaiMd In para 6 of their Fifth Report (Seve16 1M SIibba) wbidl 
inter alia reads as under:-

.. . . .. in all such cases where part information collected by the 
Ministries can be laid on the Table without having any effect 
on the information to be laid on the Table later on, the avail. 
able information soould be laid on the Table of the House in 
part implementation of the assurance in convenient batches. 
At the same time Ministries should continue to make aU 
endeavours to collect the remaining information also well in 
time and lay the same on the Table of the House." 

l4. The Committee are greatly perturbed to note that there ,vas serious 
.... on the part of the De..,.-tment of Petroleum due to which there W1M 
~y 1m IIinc1i and English versions of the r..-y given to Unstwred 
Question No. 7065 on 12-4-1983 by the Ministet- of Energy in .. as-mum • 
tile hindi version of reply contaifted on the one· hand 1m assurance that 
WOillilation would be colleded and laid on the Table of fhe House Rnd on 
the odIer a statem~nt giving the infonnation sought in the quesdou .. was 
laid on the Table. The Committee do not feel convinced that the discre-
pancy creeped in only due to clerical elT'Or and laxity on the part qf the 
IIIpen15II!tg officers. The ConnnUte(! feel that instead of attachina the im-
portaace wf*Ih aMWer to be given to It question deserves, the Hindi ver-
lion of lie reply WM dealt with in a very CRSuat manner and the higher 
0IIicenI cld not care to check the infonnation befOf{" send~ the same to 
Lok Sebha Secref3riM. Evelt after the reply W'II5 treated as laid on - the 
"able, none of the ofIicmo of the Ministry could detect the fII1istake and 
it came to the knowIqe of the MinistrV onlv "lIten It wa'i detected ftnd 
pointed out by the Lok Sabha Secretariat. The Committee need hardly 
ellllplaitse ... when ~ to the qnestionc; an! sent to the J..ok Sabha 
Secn4ai.... they shoutd be carefully and IndXuIousIy checked by SOIM 
IleIIior -level ofticen to eJI8Un that they _ compI* and accurate in :th 
.-..pedI. 

Nl!W DELHI; 

January 7. 19M 

Pall SCI 17, 1905 ( Saka) 

SONTOSH MOHAN DI!V 
Chairman' 

Committee on Govt'rnmt'nt As~urancn. 
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2. The Committee first took evidence of the' representatives of the 
Ministry of Agriculture On the two pending assurances given in replies. 
to USQ Nos. 105117-8-8Q 'regarding Conference on role of forest in tribal 
economy arxl 690915-4-82 regarding cases of illegal encroachment per-
taining to that Ministry. during the Sixth and Eighth Sessions of the 
Seventh Lok Sabha respect1vely. 

3. At the outset, the Olaimlan drew attention of the witnesses to the 
provisions of Direction 58 of the Directions issued by the Speaker, Lok 
Sabha under the Rules of Procedure and Conduct of Business in Lok 
'Sabha. 

4. The Cheirman drew the attention of the representatives to the "" 
commendation contained in the last report of the Committee that the 
Ministries should set up cells to watch that the assurances which were 
given on the floor of the Parliament were implemented quickly and prom-
ptly. The Chairrtltin pointed out that there were 31 assurances from 1981 
to 1983 pertaining to the Ministry of Agriculture which were still pending. 

The Chairman thereafter asked the Secretary of the Ministry to ex-
plain the position regaTdirtS "endmg assurances. 

5. The Secretary of the Ministry stated that the opportunity to appean 
• before the Committee had given rise to some awareness alI over the 

Ministry, that this work had to be taken up seriously. Department of 
Agriculture was a very big Department and unlike many other Minis-
tries its Ilctivities were concerned with the State Governments. The 
Department gave guidance and assistance to the State Government" and 
most of the questions asked in Parliament pe'rtained 'to the agencies 
which were under State Governments. Implementation of all forest pro-
'Irnmmes was done by the State Governments and the 'Department of 
Agriculture depended upon the State Governments for the supply of in~ 
formation which took a lot of time. He admitted that there had been 
some lapses on the part of the Ministry to the extent that the informa-
tion 111 ready c,onected from most of the State Governments could have 
been passed on to the Department of Parli.amentarvAffairs for being 
laid on the Table of the House in part implementation of the assur-
ance. The Ministry had since passed on all such information to the 
Department of Parliamentary Affairs on the preceding day. 

6. Asked to explain the reasons for not sending request" for cxtem;iOlll 
of time for the implementation of assurances before the due date, the Sec-
retary of the Ministry stated that in June he had issued .OT~rs for review-
ing the cases of pending assurances to be disposed of WIthin three months 
follOWed by re~linders in July and August. The Department as such was 
very serio11s that the 3'1SUrancel- must be fulfilled within the prescribed 
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time oat tne Department had to depend On the State GoVCl"DIQents and 
since it had been decided to send officers personally to collect the in-
formation from the State which was long overdue. 

7. Asked whether there was a cell in the Ministry to look. after the 
work relating to implementation of the assurances the Secretary of the 
Ministry ~tated that there was a central ~I _ ~ coordination division 
- in whicb the position' about the assurances pending 1n the M"mistry for 
more than three months was revieWed. The necessary information was 
compiled in that cell and was placed before the meeting of the senior 
Jevel officen; for their COftF-ideratioo. The divisional heads also discussed: 
about these pending a~urances at their OWn level every month and action 
was taken to compile information accordingly. However, in-spitc of all 
these precautions, some delay bad occurred in the full implementation of 
the assuran~. 

8. Explaining the position about assurance given in Teply to USO No. 
]05 on 17-8-81, .the Secretary of the Ministry stated that complete infor-
mation from Tripura had not yet been receiVed. Some information was 
received from Tripura as far back as in ~ber, 1981 but that was 
not complete. So a number of reminders were sent to that State for 
furnishing the complete information. The same had not been received 
so fat. 

9. Regarding delay in seeking extensions of time, the Secretary of the 
Ministr1 stated that 8S far as USO lOS was concerned, 9 extensiODll 
had been soupt so ~ . In case of 5 such exteDsiODS, the Ministry 
had addrelled the Department of Parliamentary Affairs before expiry 
of the date of previous extension. But there was delay in the commu-
nication from the Department of Parliamentary Affairs reaching the LoIc 
Sabha Secretariat. However, while writing to the Department of Parlia-
mentary. Affairs in the matter, a copy of the communication was also 
scnt to the Lok Sabha Secretariat in some cases. However, it was a 
fact that Department of Patlitunentary Affairs took some time in sending 
the request for cxten.~ion of time to the Lok Sabha Secretariat. He assured 
the Committee that SI.Cps would be taken to see that such a situation would 
1I0t recur. In case of a.c;surance !riven in reply to USO. 6909 on 5-9-1982. 
the Secretary of the Ministry stated that till September, 1982, no reply had 
heen received from States of Bihar, Jammu and Kashmir. Madhya Pradesh, 
Megbalaya, Orissa, Rajasthan and Tamil Nadu. He bad written a per-
ronal lettrr to the Chief Secretery of these States by name on 4 September. 
1982 the relevant extracts therefrom read as follows: , 

"Since information in this regard was not readily available, an 
I'ssurancc WIs given to the l.oIc Sabha. This assurance was 
to be fulftlled latest by Sth Julv. 1982. For want of infonne-
tion rrom a few States including yours, the information In 
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respect of your Stlte baa not been. ~ed in spite of Obr 
tel •• m, dated 3 March, 1982, 23 A9riI, 1982, 28 Ma~, 
1982, 19 July, 1982 and the D.O. letter of even number at 
August, 1982." 

liAs the matter has been pending before the Committee QP qpy-
emment Assura~, it is essential that the r~quisite infor-
~nti()n should be sent to us immediately and telegraphically 
~d not later than 20th of September, 1~82." 

The relevant extracts from latest cORUllUrucation 'smt by them read as ..... :-
"I shalt be ·grateful if you coUld arrange to send the reply imme-

diately. If no reply Is received, by 20 September, 1982, 
it will be presumed that the State Government has no case 
to report and the Lok Sabha will be informed accordingly." 

10. In 'Ipiteof above communications, no information had been recei¥-
cd from the States. 'It was, therefore, presumed that the concerned 
States had &0 information to give. As such, in the foot-pote of the 
implementation statement it had been stated that no information. had 
been received from such and such States. The Chairman desired the 
Secretary of the Ministry to furnish copies of the correspoadence wJlich 
took place between the Ministry -and these States which the Seeret!ry pro-
mised to furnish ~o far as Department of Agriculture was concerned. . 

The witnesses then withdrew. 

11. The Committee then took the evidence' of the Secretary of t.he 
Ministry of EMrgy (Department of PetrOleum) regarding discrepancy in 
Hiftdi and English versions of reply given to USO. 7065 on 12-4-83. 

12. At the outset the Chairman drew attention of the witl'less to the 
provisions of Direction S8 of the Directions issued by the Speaker, Lok 
Sabba under the Rules or Procedure and Conduct of Business in Lok 
~. 

13. The Chairman pointed out tbet as Plany as 56 assurances wer~ 
pending implementation sO far as the Ministry ~f Energy was conaeme4. 
1'his showed. that the work relating to t/le. implementation of the. assur-
anCes was not heing attended to seriou$ly by the Ministry. 

14. 'The Chairman stated that as per procedur~s. wben a question 
was 8$ked in Hindi or Eng!ish. the answer in Himli or EnJlish was con-
sidctcd as the main answer. In the present case; the question wa.~ 
1itIkediD Hindi. In English,_ version on the answer an assurance had 
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.... VIII. III the Hilfdi \'ersicm' hoWever wlillo an aisunnco .... livear a 
__ lilt aiYiD& the 1Df'00000ation. Was Ilfso appc!ldcd. 

Sub8cqucpdy. the statement laid aJoag with the, reply to ~ Hiad.i 
. vemoo was soupt to be withdrawn. From the statement appended to 
HiMi version of the reply and the sbltcment laid in implementation ~ 
dse assuraace it appeared dlat there were certain dllfcrences in the ja. 
formation givcn. The Committee wented to know how this had happened 
and who was the officer responsible for not checking the .. ilIwet" pr0-
perly before it was laid on the Table of the HOUle. 

15. Thc Secretary of tbe Ministry stated that the Ministry was aware 
that the assurencc." wllich were Fven on the ftoor of the House had to 
~ disposed of in time. He 1IS8D1'ed the Committee that this would. be 
looked into and the work attended to properly. He Informed the Com· 
mitte.e that there was an orrungement in the Ministry for a regular review 
of the pending assurances QIld the latest position would be intimated to 
the Lok Sabba Secretariat. 

16. Explaining the position with regard to the discrepancy in the Hindi 
and English versions of the reply to the question, the Secretary of the 
Ministry 'tated that when the aDJWer to the question was prepared. a 
statement was prepared on the basis 'tlf information which was available 
in the Ministry. 'Ibis informatiOn bad not been collected from the Stetcs. 
but from 3,4 oil companies. Thc section of the Ministry In which tho 
reply was prepared felt that the information compiled by them apptarcd 
to be I:orrc~ct. But when the draft answer was beinJ put up to tile 
MInIster, lhe oBicer concerned fell that perhaps there 9Iassome di~­
pancy and the jnfonnation needed to be verified apin . In order to 
save time the MiniKtry decided that answer to the question both in fJiadi 
and Eng1ish venian shOUld be in the form of an assurance. When thl." 
aitswer was sent fOr trao!llnlion the statement should have been removed 
fmm the aQSwer but was not removed aitd thai section inadvertently 
translated that 111so. 11)e mi:.takc was not detected btfore sending papers 
to Parliament and it could only be detected on receipt of a referCnce 
from the tok Sabha Secretariat On 10 June, 1983. Therefore, a commu-
nication on 14 June was sent by the Ministry to the Lok !abba Sec-
retariat that the statement attached in Hindi version of the answer should 
be IlImoved. [n foUowing this procedure a discrepancy wes found a!1 
lherc was a regular proctdure for correctm, tbe answers and the procc· 
dme as laid down in para 1.41 of the pamphlet 'Procedure ro be fol-
fowed by Ministries tor Parliamentary work' sho*, have heC1'l followed 
by the Ministry. The Secretary of the Ministry expressed his regret .. f<?" 
the clerical mistake io the Ministry and adntitted tbat there was certain 
laxity in supervision by the of5cers concerned in this repn:f. 
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1 i. The Committee felt that when replies were beiDg scntto the LOt 

SAba Secretariat, the officers of the. Ministry did not care to check the 
papers properly. It was emphasised that such mistakes should not recur, 
The ~retary of the Ministry accepted the responsibility and stated that 
the ongtnal statement was never intended' to be laid beoause the Minis-
try itself was not satisfied about the aCcuracy of the statement. The 
actual mistake occurred because a wrong copy of the st'3tement was 
attached to the answer to tlle UnstarrCd question. 

18.' The ChJ.irman pointed out that sufficient time was given to the 
Ministries to prepate 'replies to the questions and preparation of answers 
to questions should not be taken lightly and ca'lually. 

, . 19. The Secretary of the Ministry white reiterating that a mistake had 
occurred duc to clerical error and laxity by thesupcrvisirig officers ex-
pleined that ndequate nHention was already paid to the preparati(Jn 'of 
replies to the questions which were received in the Ministry. Within the 
time that was available between the receipt of the notices of' questions 
and the dat~ on which the questions had to be answered. all efforts were 
made to furnish the information that was sought for. It was only 
when the Ministry was not in a position to furnish the information asked 
for ,in the question, an 8'lSurance had to be given. Efforts were also 
made to implement the a!;surances in time. All pending assurances so far 
as the Department of fetroleum was concerned were looked into with 
utmost ~erjousness 'lnd earnestness and the Department would implement 
all pending a~surances speedily. 

20. In reply to a question. the Secretary of the Ministry clariflCd 
that the Tesponsibility for the discrepancy should not be fixed on c1ericnl 
staff only but higher officers should also be made responsible for ,the 
same. 

21. Attention uf the viitness was drawn to recommendation made in para 
7 of Fourth Report (Seventh 1.ok Sabha) of the Committee and the 
Committee hoped that the Ministry had already created a c~n to look 
after the work relllting to assurances as per recommendation uf the 
Committee, 

22. To e point raised by the Member whethc!' a question could be 
postponed in case the Ministry was not ready to furni~h the requisite 
information, it was clarified that an Unstarred Que!;t1on could not be 
pOstponed. Only a Starred Questio? could be' postpon~d if a request 
was made to the Speaker ",ell in tIme. Therefore. ~peCtal care had to 
be taken by the Ministry while preparing answers to the Ur/.tarred Oue~-
'lions. 

The witness then withdrew and the Committee edjoumed. 
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2. The Committee took up for consideration Memoranda Nos. 48, 49 
and 50. Observations/recommendations of the Committee on the MelllO-
nDda were as under: 

Memorandum No. 48: Request from JOvemment for droppiA& u( lin as-
surance Jiven in reply to Unstarred Oueadoa No. 
823 on 24 February, 1983 reprdJDg Bridges 
under 'Inter-State or Economic Jmportance' i~ 
Orissa, 

3. The Committee noted that the Ministry of ShippiDg aad Transport 
had requested throuah the DepartlDent of ParlilllJle!da1'y ABain that t~ 
asaut81IQ: miPt be dropped on the JfOUDds set forth in their note detcd 
22-6-1983' from the I>epartmCat of Parliamentary AffaiI'5. relevant eX1l'aet" 
wherefrom are reproduced below: 

"The bridse over river Vansadhara, when oonsU'ucted would faJ] 
on a State Road and as such the Government of Orissa 

15 
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aro primarily responsible for its CODatruction. However witht 
'a view to auttt the State Government financially in th~ COlt" 
struction of this bridae, the Government of India has approved 
a loan assistance of RI. 108 lacs for the construction of this 
bridge es a P.a.rt of the Ceetra1 Aid Proaramme of State 
Roads of inter-State or Economic Importance during 5th Plan. 
As a matter of policy the loan assistance once approved is not 
... cvised and as such the excess over and above ~ approvecl 
lObn has to be met by the Slate Government from their own 
Plan resources. The cost of this bridge has since increased to 
Rs. 257 lac. and the State Governmeat has been asked to 
convey their concurrence to bear the entire excess ov.r and 
above the approved loin from the Stete Plan resources. This 
position \WIs indicated in the answer to the question whiCh. 
ib1ls been t!'fated as assura.nqe. Since the excess involved is 
quite substantial, the State Government may tab some time 
to locate funds and convey therr concurrence. In any case, DO 
action on the part of the Government of India is to be taken 
till· the receipt of the State conC1lmRce. 

Under these circumstances, it is felt that the answer D:Uly not be 
treated as assurance." 

3.1. After con!lidering aU aspects of the matter and reasons advanced 
by the Ministry of Shipping and TraDsport, the Committee agreed thet the 
assurance might be dropped. 

Memorandum No. 49: Request from Government for droppmg of an as-
surance given in reply to Un.twred Question No. 
854 on 25 February, 19112 resrardiQg i~ullWl 
treatment meted out to IndiaAEm.bassy Emplo]ree 
fin Islamabad. 

4. Th.c Contmittee noted that. the Ministry of External Affairs had 
requeSted tbrou,l~ the Department of Parliamentary Affairs that the above 
assurance might be dro.rJlcd on the JI'Ound'l forth in note dated 23 June, 
;June, i 983 from the Dcparunent of Parliamenm;ry Mairs, relevant 
~ wherefrom arc reproducC(i below: 

"'The Minicatry have representoci that the Mmister stated only the 
factual position a~ it existed then and had DO intention to 
Jf\te any aNURlDCO to repQrtback to the House. 

On reconsideratfon the Mini!lter feel that the matter involved is 01 
Ii ge1tsitlve character and may not be in the public interest 
to give the infonnation. They ako feet tha+ the assurance is 
not capable of being fulfilled in the foreseable future. 
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In, "- of .~ .......... 1k1 ..... ., U. itl_i" ,,' .... 
DlCQtatiOn of dte lIIurance the Olmmittoe 04 ~ 
.A.SUl'8DGeI Me requested for cMetioD of thia item. ". , till . 
list of pcafina asSunutcel. t, , , 

4.1. A!~ CODIidcriDs all aspects 01 the matter and ~ a4vaA4' 
by the MIDlStry of ~temal Allain, the CbIIUiUttte ~ that the ... 
surance might be dropped. 

Memoranthnn No .. SO: Revi;w of pending assuran~ pcrt.ajDiaa to van-
SessuJOs of Seventh IAk Sa.bha. I 

S. Tho Ca.mittee cOD'Iidered, in the lisbt of pi~ dccicW ... 
them at tbeir sittiDf held Oil 11 Jamwy, 1983, 21 pcDdia, ~ '" 
variola Sessions 01 Sevetith Lot Sabha pertaining to the Ministries tf 
Defence, Education and Social Welfare aDd Eaorgy (Details pveD .. 
Annexure-I), Observations/lccommeadaaieoa IDIfiIt by the 0Mn""*Mc 
seiatim were as under: 

S.1. SI. No.1: ,Tho Committee noted that alter· die _ ...... 
given on 30-7-82. it has neither been implemented nor any extealJlea If 
time bed been sought Qlthough the assurance was required to be implo-
ment,ed by 30-10-82. The CoJDmi-.e decided tbat the teplllllltative of 
the Ministry of Defence might be asked to appoar __ the Cba1naIa 
of the Committee to explaiD tho preeena poaieiea ahtJUt iIIIp ...... 
of the assuruce aDd reasons for not ....... -.u0Jl. 01 time far iDIiJIb- ' 
meotatio. of the .~. 

S.2. SI. NOll. 2, 3, 4 and 10: The Committee decided that It thee 
assurances were not impienlcntCd by the first week of the cftlQlnl ... 
sion, the representatives of the Ministry of Education and Culture aad 
Dcptt. of Sports might be cl:Illed to appear before the Committee to 9-

plain the reasons for e""laining the present position regarding implementa-
tion of these assurances, reallons for delay in their impiemenllltion ..... 
. reasons for not seeking in time extension of time for implementation fa 
some of these cases. 

S.3. SI. Nos. 5, 7, 8, 12, 13, 14 and 18: The Committee agreed td. 
grant extension of time for implementation of these 85!1urances. The C0m-
mittee hoped that the Ministries concerned would be able to implement the 
assurances during the e1l8uing session of the Lok Sabha. 

S.4. SI. No.6: The Committee noted that Un5tarred Ouestion No. 9080 
asked on 22 April. 1982 was a follow un Question to Unstarraci Ountioa 
No. 8791 answered on 27 April, 1981 and the assurance given in reply .. 
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tho lattor. que6&ioA.hld already bccn implemeJlled on 11 0Ct0bct, 1982. 
'lb. Coftmiittee' . decided that. in view of the fact that· the assurance given 
iirtiply to Unstarred Question No. 8791 ()[l 27' April, 1981 bad already 
"on .implemented, the assurance given in reply to Unstarred Question No. 
9080 on 22 April, 1982, might also be treated as implemented, the latter 
~ing a . follow up quc$tion. Members however desired that copies of the 
Ithplementatioustetement might be circulated to them. 

'.'.. 

5.5. SI. No.9: The Committee noted that the assurance has been.partly 
implemented but no extension had been sought after 8.9.1983 The Com-' 
JIIittee . decided that in case the assurance was not fully implemented by 
first week of the ensuing session, the representatives of the Ministry of 
Social Welfare might be asked to appear 'before the Chairman of the Com-
~ttee to explain the present position and the reasons for not seeking ex- . 
tension after:8.9.1983 for implementing the remaining part of the assu-
r3flce .. 

L 

··,5.6. 51. Nos. 11, 19 and 20: The Committee noted that advance copies . 
of the implementation statements in respect of these assurances had al-
ready been received. The Committee desired that these implementation 
stttementsmightbe laid on .the Table of the House during the next session 
posiqye1y. 

'·)5.7. SI. Nos. 15, 16, 17 and 21: The Conimittee noted that advance 
sien. of time for implementation of these assurances. The Committee de-
cided that in case these assurances were not implemented by the first week 
of -the ensuing sessiOD, the representatives of the Ministry of Energy might 
be asked to appear before the Chairman of the Committee to exple.in the 
pre'ient position and the )'Casons fOr not implementing these assurances 
wiP,lJn stipulated time. 

···The Committee then adjourned. 
f'~ . 
-. 
. " 
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(b)._" -r_aarcd 
_-io'(a);t """"-... _ - , .. tile pIIriod 
aflJ [ .. *ioa"'~ 
~ _ Guw. I 

tUacaa: DIpanIaad) bcibly 
kept under occupatiOll the 
hollies without enteriug into 
&ab apeements teparatdy 
In each Metropolitan aity-
wDe;and 

(e) bow can Government justify 
this acUOIl by keepiDs occupa-
tiOll of'pivarepropertia? 

4 5 6 

MINIStRY OP BDUCA'nON AND CULTUU 

A.IJI, .LII; .s..d. BifW-- NifIA·sa-

c."pty-.4 

Unstarrm (bladOD (a> how many students were 
No. :J68r cit. rqistemi for M.PbilJPb.D. 
1009-1981 by Shri programme inJawaharlal 
:ainu! Buber. Nehru University; 

(b) the C4tre/ScIIool_ the 
topic b which ther were 
zsiaestd IIDd aIIo dae ... 

ell) iii (6) : 4-2'1~ 
The inform'ltion lo-l2-lgib 
is being c:oUec- 4-5-lgB3 
ted and wi1I be 1'-7-rg83 
laid on ~ Table !O-9-lsB; 
of'the Sabba 
in due CIDWIe. 

9"3-19112 
31- r-Q')3 
,1-5-1983 
31-7-1s83 
SO-lo-lg83 

7 

While proc:en-
iot tbe i!lr)~ na-
tion it bas bel 

come oece5Ary to 
get further io-
form'ltion £rom 
the U ttiversity 
which is still 
_tiled deJpite 
remiodcn. 
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MINUTES 

, ,,~" ,': ~ c:0983-84) 
.! -:. ::,.: .... i: 

The Committ_·.i.~ ~rday, 7 January, 
to II 30 hours ~ O"~~ :: ~,i= :. 

, . . i~ g ~;YL~ 
iI." , ~ " J:: ' PRBSENT t :: -. -'" .' -

Shri Sont~ Mohan Dev-Chaif"1rl,(Jn 
..a ·"U .. :( ~. "'-" ~" ~ ..... MBIRS 

~ ~~~~~~~~ 

~. a. Shri Mano~~'i,.Tcl}a 
;3.Shri Bhee~ ~. ~ £ ~ 

~- - ~ 

.4. Sbri D. M. Putte Gowda 
- '!S. Shri Yashw~trao Ms,laite 
.. 2. Sbri Man~ijj_itta 
• 7. Shri Shantu~'~ ~~ ,~ 
- 8. Shri Ram Lal ~abi 

, ' , 
- I I'"' •• 

:::-'i, -"'. _." 
.. , 9. Shri Daulat ~iP~'$Wllii " [! ~,~, 
~ • O. Shri Cbhangu~ ~~ ~ ~ i ~ ;;J ~ .. 

~. r f l f.~ECIlETAlUAT ~~' ~l ~,~ 
~, Shri N. N., Menra~-v Examiner of ~Rt'ttitiirS. = , 
I ~~ c. ~i.tjp~enior Examiruj~t()~'" ; ~ t~~. 
j l~,~itito~,'~ ~~ their draft5,',"qJrtt,~ t1,~,.th~,~ ~ aft! ,_e ~~'~~~n mOdifica~,"Wth+ .. ,. ~ RtIJ!t~1! 
... r~~w.~ ~~:~_~.~.~' ~,~-;_~ ~ ~'};:;' ~ ~~ ,\ ~ 
; (ij ~ 1~:~.~~ ~fter the first _~ ~>~ all ~f' 
~, :; : ~~~~ ~l·ljtl ifuplementatioIW'~ .. r~s:.ive~ i~' "I, 
~, •. ' :; t9~;cjI)P'.~in Lok Sabha'i;' '" :5) :>. ~ C:; 10 ; ~~ 5" 7, 3::-
~ ~ 5' ~ ~. -:;, ~\ [-- .: : - :. '. r ~:~ ~ E ,~. ~ 2' 5' ~ ~ ~: ~ ~ ~?: f (ii) Pi;e 11, PlUtA 18~ Add at the end 'w GoverDfaeDt may not 
- have t~ resort I~O $iving assurances when. questi~s seeking in-
t formation allQMt~ese matters are asked .~ 1,<", :. 
\ ~7~b ='~-~ 
~ !3. The Committee aitloriFed the Chairman to P.¥~ gibe Reports 
¥ng the ensuing Ses9!~;pt tarliament. ~ ~; ~ g 
~ ~ ~ ~ ~.~, ~ ,~i ~. =. 
~4. The Chairman fDfonned the Committee that the =representatives of 

tlie Ministries of Defence, flRergy, Social Welfare aDd pepartmCllt of 
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Sporu had appeared before him OIl 4 January, 1984 in his room in ParUa-
ment Hoqie for explaining present positions regarding certain pending as-
surances. The representatives of those Ministries/Department assured him 
that the pending assurances woult.5Mlcmented before the liwt of next 
ICllSion aDd implementation statements laid in the next session of Lot 
Sabha. .. 
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(Vide para :u of the Report) • 
(,i) Statement lhowina the poeition of auuranee! of Sixth Lok Sabha. pending Imple-

mentation a.H)fUII December, IgSS. . 

Seleion ·No.orAs- No. of As- No. of As- Ministryl 
Burance8 lurances suranees Department 
culled out i:fJd;- out.tand- concerned 

ing 
ped -----

Second Sesaion, 1977 40 7 406 Law J llltiec-and 

company Affain 

Seventh S~n. 1979 975 974 -do-

----_._---""----
Total ~urances outltandlng : ::a 

(ii) Statement showillf the position of assurances 
.1211 December, 1983.· 

of Seventh Lok Sabha &I on 

Seuion No. of uauraneel No. of assurances No. of a'lSura'1ce., 
cuUed out Implemented I outstanding .. 

dropped 

Fint Se ... ion, IgSO ·26 26 

Second Session, 1980 IgG 195 

Third Seeaion, IgElO 548 545 3 

Fourth Seuion,lgBo 333 332 ' 

FtM! Seuion, IgBl 793 789 4 

Sheth SeeaioD, IgBl 373 361 l:l 

&eventh Session, IgBl 418 414 oJ 

Eighth'SeiUon, ig8:z 7gB 768 90 

Ninth Senion, IgBa 429 406 !21 

Tenth SeI8ion, IgB:z 915 ggG 19 

Eleventh Setaion, 1983 861 718 143 

Twelfth SCllion. 1983 433 ~30 203 

Total aauraIlces oUbtandiDg 443 

34 



35 

~ 
It') .. ,.. .. 

! til ,;, - .., ""-It') - ;:; 

~ ..... " - ..., a-, .. : 10 

: ..... " on .. 01 " .., --
j = " -
! j, ii I 0'> 1 

J j - -1 -
! I I 

~ 
I GO 1 

ii I I 

I ~ I I - " 

J 
I , .... I 

'! I I : 

-I I 
I 
1 10. I 

I I 

fl ! 
on - I 

'I 

j , 

f ! 

i .. : : " 

! 
: : . J : : • ., 

" 

• ." 

I 
.1 J j . 

" I J' -' 
Iio 

~ lP .. 1 " j 1 j j • (I 1 J I . I j 



.. .. 
, 
i 

~ I , , 
I 

." 1 
I 
I • I .. 
1 
1 

... 1 

1 
1 

10 I 
1 
I 

~ I 
+ I 

I 

.. 

_ r.I"'l .... ... ... 

: .. ... .. . .. 

- 0'\ 

. . .. 
.... II 

- . -



37 

,.. '" .... 
i. 

.., I '" ... .... , 
I 

~ ~ "" 
, 

:: . ~ .. I 
I .. 
I .. : eo ..., .... I "" .., , "" , w , . - .. I : !!' , , .. ..., I ..., eo , .. , , .. ..., 

to I ~ 
~ , 

I 
I , ... I 
I 
I ..., I 

~ I 
.... 

- I 



UST OF AUTHOlUSBJ) AGBNTS 'POlL THE SALS OF LOK SA.IIH.A sscaa. 
T.AlUAT PVJIUC,AnoNS . 

S1. No. Name oC Agent 

BIHAR 

1. Mis. Crown Boot'Depot, 
Upper Bazar, RaDC.bi (Bnw) 

GUJARAT 

2. The New Order Book Com,puy, 
Ellis Bridge. 
Ahmedabad-6. 

MADHYA PR.ADBSII· 

3. Modem Book HOUle, 
Shiv Vilas Palaeo, 
Indore City. 

MAHAR.ASHTRA 

4. Mis. Sunderdas Gian ~ , 
601, Oirgaum Iload, NearPriDcel 
Sttoeet, 
BoJDlIay-2 

5. The IntenWioual Book gerYiae, 
Dccan oimkhaaa, , 
PooII&-4. 

6. The Current Book S~ •. 
Maruti Laoo, 
Raghunath Dadaji Street, 
Bombay-L 

7. Mis. Usba Boot Depot, 
Law' Book SeUl!r and Publishers' 
Asents Govt. PublicatiODl, 
585, Chira Bazar, Khan Houee, 
Bombay-2. 

8. M &J Services. Publishen,. 
, Rep_atative Accounts & Law Boot ' 

Seller, Moban K~Dj, Ground PI'aor, 
68, 1yotiba Fuele lload, 
Na1aau~Dadar, Bombay-I •• 

,. Subscribers Subacription SIlvices Iadta. 
11, Raghunath Dadajl St., 2ad PIoor, 
Bembay-l. 

, 
SI. No. Name of Agent 

TAMIL NADU 

10. The.Manager, M.M. Sublcri~ 
Aaencies. No.2, lit t.., Out 
Sivananda Colony, 
Coimbatore 641012 

'UTI AR PR.ADPSH 

II. Law' Publisher.. Sardar,PUeJ )Iv .. 
P.B. No. 77, ' 
Allahabad, U.P. 

WBSTBBNGAL 

12. Mrs, Manimala. 
Buts 'and Sella, 
118, Bow Bazar Street, 
Calcutta-12 

Dl!UIJ 
13. Jain Book Ap!ICY. 

ConnauPt PlIce. 
New DelhJ, 

14. 1. M. Jain .\ ,Brother, 
Mori Gate, DolhI. 

IS. Oxford Book & ~ Co.. 
Scindia House. 'ComIaaJbt Place, 
New Delhi-I. 

16. BOOitwell 4, SIUIt NIraabri CoJollly, 
Kiapway Camp, DeJID.t. 

17. The Central N~ AaIe&Y, 
13190. Connaugbt Place, 
New Delhi. 

18. MIs. llajendra Book Aaeacr, lV-OfD,' 
IV-DISO, Lajpal N .... Old Doable 
Storey, Delhi-llOO24. 

19. MIs. J,.shoka Boot APrx:y. 
BH-a2. Poom Shalimar BaIb. 
DeIhi·llOO33. 

20. Venus ~rpriIOI, , 
8-1185, Plwc-U,' AIbat Vlbar. 
Delhi. 



· . 

@ 1984ByLoIt SABRA Sl:cBETAJUAT 

P1.nILISHED U~ER RUL~ 312 or THE ROu:s OF'~EDtJu ANJ).CONbUC'f 
OF BUSINESS IN LoK SABHA (SIXTH 'EDITION) ANI) PRINTED BY nni 

Gi:!fERAL MANAGER, GOVEJtNMEN'l' bF INDIA PREss, 
MINTO ROAD, NEW DEtom. . 


	001
	003
	004
	005
	007
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	049
	050

